IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
Original Applica'tio;x No\.f of 2020

An appiication under Section 19 of the Adm'inistrative Tribunal Act,
1985; |
Y.Anand.
5/0 Late_Y.Pentaliah‘
Working in CLW /ELA;{»Q /Dankuni.
R/O Flat No.F, Block No 107,
Dankuni Railway Colony, - )
Dankuni, Hooghly- 71231 l..A.

| ...Applicant

Versus- |

Union of India through

....Respondents

1. General Manager,

e

. 'N:_Cgittaranjan Locomotive Works,
C}-iittalianjan, District-Burdwan,
W;est Bengal - 713331. |
2. Principal Financial Advisor,
. Chittaranjan Locomotive Works,
' : _ " Chittaranjan, District-Burdwan,
Wcst Bengal, PIN-713331.
3. Principal Chief Personnel dfﬁcer,

Chittaranjan Locomotive Works,

" Chittaranjan, District-Burdwan,

West Bengal, PIN-713331.
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4. Principal Financial Advisor,

Northeast Frontier Railway,
Maligaon, Guwahati,

Assam, PIN-781011.

Executive Director Estt (N)

Railway Board, Rail Bhawan,

~ New Delhi - 110 001,

Assistant Personal Officer/Gaz

Chittaranjan Locomotive Works,

Chittaranjan, District-Burdwan,.

West Bengal, PIN-713331
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CENTRAL ADMINISTRATIVE TRIBUNAL -
KOLKATA BENCH, KOLKATA

0.A/350/407/2020 - " Date of Order: 01.06.2020

Coram: Hon'ble Ms. Bidisha Banerjee, Judicial Member
* Hon’ble Dr. Nandita Chatterjee, Administrative Member

Y. ANaNd...ooirerecincniniiiie e Applicant
Vrs.

Union of India & Ors. ..ccvevene Respondents

For The Applicant(s}: Mr. A.P.Deb, Counsel

For The Respondent(s}: None-

ORDER(ORAL)

" Bidisha Banerjee, Member (J):

The applicant, who was posted.as.Deputy FA & CAO, ELAAU/Dankuni, has
been transfefred vide Railway Board order dated 09.01.2026 ‘to North East
- Frontier Railwéy, Guwahati on int‘er railway transfer.

2. | The order has been assailed as i‘t has been effected in the;(,hidst of Covid 19
pandemic :;md the re!ieving order dated 23.05.2020 has been issued vide
.\.NhatsApp with no railway transfer péss. The applicant has pleaded thét his post
-has been transferred‘to Chittaranjan to be operated as Deputy FA & CAO-I/CRJ
where a similar post with an inc.umbent already exists and in view of the fact that
all trains aré Isuspended from Kolkata to.-Guwah'ati except special trains meant for
migrant labours, such transfer and relieving order are punitive in nature.

3.  Inview of the urgency as pleaded requirement under Section 24 of the CAT
Act is dispensed with,

4. As no representation has beerj preferred and in terms of Office Order (;iated

12.05.2020 (Annexure-A/8), thé periodic transfer orders are to be pended till



31.07.2020, the O.A. is disposed of with direéfion upon the-“applicant to make a
comprehensivéArepreéentation within a week to the c‘ompete;&é a‘uthority, yvhich |f
preferred, shall be 'cons.i.dered in accordancé with. the law ana shall‘ be disposed of
With a reasoned and . speaking order as éxpéditioﬁs?y as possible...-and preferably
within one m.onth from.the date of réceipt 'of'réiareséntation and tﬂl such time,
the appiicanf shall not be com-pe||ed to join plate of transfer. - |

5. For the purpose, the applicant shall serve copies of the OA to concerned
résp‘ondents, complete with all annexureg, along with copy of .this order",within
one week. |

6. 0.A. is, accordingly, disposed of. No costs.
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